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Ministry so that people know what is
happening in this country and what
precaution we can take for future to prevent
occurrence of such tragedies and accidents. I
hope the Government will react. Hon.
Parliamentary Affairs Minister is here.
Madam, let him say something on this.
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an inquiry committee. Then Members keep
quiet thinking that the Government is taking
care of it. Afterwards the Members are not
informed what happened. Members have a
right to know what happened. So the
Parliamentary Affairs Minister should please
make a note of it; otherwise, we will make it
compulsory and it should be made
compulsory that every committee which is
constituted on the request and demand of the
Members of Parliament, the Government
should lay the report of the that committee
before the House, and if necessary, we can go
through it. I am not suggesting that it should
go to the Standing Committee. That is the
decision of the Chairman and the Speaker in
the other House. But at least the Members
have a right to know what-has been done in
that matter. Otherwise, the accountability of
the Members is at stake and the
accountability of the Government is at stake.
Chaudhari Chunni Lal.
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RE: SALE OF ANPARA THERMAL
UMTS TO A SOUTH KOREAN
COMPANY
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RE: NON-PAYMENT OF WAGES AND
SALARIES TO IDPL WORKERS AND
EMPLOYEES

SHRI E. BALANANDAN (Kerala):
Madam Deputy Chairman, I thank you for
giving me an opportunity to raise a very
important issue. The IDPL management has
issued directions for stopping payment of
wages to the workers. About ten thousand
workers were not paid their salaries for the
last month and I am told that they are not
going to be paid even for this month.

This company was started by the
Government to achieve self-reliancee in the
field of drugs and pharmaceuticals. The
company has nearly achieved this goal. It has
produced various medicines at affordable
prices. Almost all the basic drugs are being
manufactured by this



